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Statem ent

Towns/Cities in Rajasthan Covered Under the IDSMT 
Scheme During the Past Five Years

S.No. Name of Town S.No. Name of Town

I.  Nimbahera

3. Jhunjhunu

5 Deoii

7. Chaksu

9. Fatehnagar

I I .  Bundi

13. Nokha

15. Shahpura

17. Jaisalmer

19. Bikaner.

[English)
Setting up o f Power Project at Udaipur

6215 SHRIMATI VASUNDHARA RAJE : W ill the 
PRIME MINISTER be pleased to state :

(a) whether the State Government of Rajasthan has 
requested the Hindustan Copper Ltd. to set up a power 
plant at Udaipur;

(b) if so, the details thereof; and

(c) the decision taken by the Government in the 
matter ?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (DR S. VENUGOPALACHARI) : (a) to (c) 
Information is being collected and w ill be laid on the Table 
of the House.

P rio rity  A llotm ent

6216. SHRI JANG BAHADUR SINGH PATEL : W ill the 
PRIME MINISTER be pleased to state :

(a) whether the DDA has made priority allotments 
to many persons in the past ;

(b) rf so, the details thereof including the names of 
the persons to whom priority allotments have been made, 
the precise ground of making such allotments and the areas 
in which the allotments have been made indicating the type 
of flats allotted to them between January, 1994 to March
31, 1997, year-wise;

(c) by whom these allotments were made;

(d) the number of requests rejected in the same 
period including the reasons for rejecting those applications; 
and

(e) the manner in which the rejected applications 
were different from fh o to  accepted for allotment 7

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir. DDA 
has reported that priority allotment Out-of-turn (O.T.) 
Allotment are made according to the policy guidelines of 
Govt, of India.

(b) Lists containing the names and the grounds for 
Out of Turn Allotment made under the category of MIG/ 
LIG/Janta and SFS will be laid on the Table of the Sabha. 
Year-wise details are as under

Year of 
allotment

No. of allotments 
made

1994 54

1995 19

1996 01

1997 (upto 31.3.97) 183

Total 257

(c) These allotments have been made by the 
Empowered Committee under the Chairmanship of Minister 
of Urban Affairs & Employment

(d) About 1,000 requersts for out of turn allotment 
were rejected during the period as the same are either 
not approved by the Empowered Committee or were not 
covered as per the guidelines for O.T. Allotment

(e) There is a provision for making O.T. Allotment 
to handicapped persons, war-widows and other persons on 
compassionate grounds. Guidelines also provide for O.T 
Allotment of flats as a measure of reward to eminent sports 
persons, artists, scientists, scholars of Sanskrit, Persian, 
Arabic etc. Based on these guidelines, cases for O.T. 
Allotment are approved by the Empowered Committee and 
the rest rejected.

Expert Group Report on RR8

6217 DR ASIM BALA ; W ill the Minister of FINANCE 
be pleased to state :

(a) whether any expert group was set up on the 
Regional Rural Banks to examine various aspects of 
regional rural banks; and

(b) if so, the recommendations made by the expert 
group and also those which has been implemented 7

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR) ; (a) An 
Export Group under the Chairmanship of Dr. N X . Thing«taya, 
Chairman & Managing Director, Syndicate Bank has been 
constituted by Reserve Bank of India (RBI) to advise them, 
on an ongoing basis, on policy issues covering managerial 
and financial restructuring issues of Regional Rural Banka 
(RRBs).

2 Rajsamand

4. Ratangarh

6. Vijai Nagar

8 Deogarh

10 Sardarshahar

12. Deawar

14. Pratap Garh

16. Kapasan

18 Udaipur
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(b) The Group has been making recommendations 
to RBI from time to time. Some of the recommendations 
made by the Group covering areas like relaxation in broad 
investments opportunities available to RRBs, relaxation in 
branch licensing policy frame work, as also operational 
issues such as consortium lendings, relaxation in housing 
loans, fixation of interest rates to cover costs and appli
cation of asset classification, income recognition and 
provisioning norms have since been accepted by RBI for 
implementation.

INSAT-2A

6218. SHRI HANNAN MOLLAH : Will the PRIME 
MINISTER be pleased to state :

(a) whether Inter-Institute Communication network 
working through INSAT-2B has been snapped and the task 
has been transferred to INSAT-2A Satellite;

(b) if so, whether the research institute and Scien
tific Communication will not face serious problem jeopar
dizing our research;

(c) whether INSAT-2C will go only to Multinational 
Companies and Private Sectors;

(d) whether the Government would allow Inter- 
Institute Communications through INSAT-2C in the national 
interest; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (DR. S. VENUGOPALACHARI) : (a) The Educa
tion and Research Network (ERNET) link which was 
working through INSAT-2B was transferred to INSAT-2A 
for operational reasons as the particular transponder 
handling this link failed.

(b) There is no impact on the network itself except 
for a short term outrage due to transfer operations.

(c) INSAT-2C is being used by Department of 
Telecommunications, Ministry of Information and Broad
casting, and National Informatics Centre DOT has licensed 
private Very Small Apperture Terminal (VSAT) service 
providers to operate through two transponders in Extended 
C-band.

(d) and (e) INSAT System has four satellites in 
operation and individual networks are assigned particular 
satellites depending orv technical requirements, operational 
plane and technical compatibility between networks sharing 
a satellite. The technical characteristics of INSAT-2C and 
INSAT-2A communication transponders are the same. It 
does not therefore make any difference whether ERNET 
operates through INSAT-2C or INSAT-2A.

Employment on Compaeekmate Grounds

6219. SHRI T. GOVINDAN : Will the PRIME MINIS
TER be pleased to state :

(•) whether the Government have evolved «ny

criteria for providing employment to the dependents of 
those who expired while in central Government service, 
within a specified time period;

(b) the number of such cases where job is not 
provided within one year during the last three years and 
also the total number of cases where employment is not 
provided even after three years; and

(c) the action taken by the Government to avoid 
such delay ?

THE MINISTR OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI S.R. 
BALASUBRAMONIYAN): (a) Under the existing scheme, 
appointment on compassionate grounds of a dependent of 
a Govt, sen/ant who dies in harness depends, among other 
things, on the availability of a vacancy for that purpose. 
This stand of the Govt, has been supported by the 
Supreme Court rulings in the case of Himachal Road 
Transport Corporation V. Shri Dinesh Kumar dt. 7.5.96 (JT 
1996 (5) SC 319) and Hindustan Aeronautics Ltd. Vs. Smt. 
A. Radhika Thirumalai dt. 9.10.96 (JT 1996 (9) SC 197). 
Hence, no time-limit has been specified for making appoint
ment on compassionate grounds.

(b) and (c) The power to make compassionate appoint
ment has been de-centralised and vests in respective 
Ministry/Department/Attached/Subordinate Office. As such, 
information in this regard is not centrally maintained.

Oil Exploration

6220. SHRI RAJESH RANJAN ALIAS PAPPU YADAV : 
Will the PRIME MINISTER be pleased to state :

(a) whether the exploration of oil and natural gas 
is done by Oil and Natural Gas Commission;

(b) whether survey work in Bihar is being under
taken by a Geological Survey Party P.G.I. since 1986;

(c) whether the Rig Drilling Machine for the said
work in Western Champaran in Bihar has been shifted to 
Sivsagar (Assam) due to which survey work has stopped;

(d) whether the Government to make Rig Drilling 
Machine available to Bihar;

(e) if so, by when; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes, Sir.

(b) Both ONGC and OIL have carried out surveys 
in Bihar. OIL has undertaken a Remote Sensing Study and 
a High Resolution Aeromagnetic Study in Western Bihar 
with the assistance of Geological Survey of India.

(c) ONGC’s drilling rig has been shffted out of Bihar


